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23-A, Thornhill Road, Allahabad-211C01

Registtation No. 2> of 1989
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Vo9 & Mo .
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Particulars to be examined Endorsement as to result of Examination

. rg?the appeal competent ?

2. (a) !s the application in the prescribed form ? 19,.0 !
'\’)/\/;

-—

(b) !s the application in paper book form ?

(c) Have six complete sets of the application
been filed ?

3. (a) Is the appeal in time ? .—%

(b) If not, by how mény days it is beyond
time ?

(é Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation,Vakalat- ‘2/\4
nama been filed ?
5. ls the application accompanied by B.D. /Postal- : 3 o K
| O e
Order for Rs. 50/- \aﬂh ®$ LT AERN ' gc‘
s o=
6. Has the certified copy/copies of the order (s) gl Q
against which the application is made been
filed ?
7. (a) Have the copies of the documents/relied wa _ )

upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a) _
above duly attested by a Gazetted Officer %

and numberd accordingly ?




(2) @
Particulars to be Examined Endorsement as to result of Examination
= - ¢

(c) Are the documents referred to in (a)
above neatly typed in double space ?

8. Has thé index of documents been filed and
paging done properly ?

9. Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

z
-

1

10. Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribuna! ?

11. Are the application/duplicate copy/spare cop-
ies signed ?

12. Are extra copies of the application with Ann-
exures filed ?

\(bldentical with the origninal ?

(b) Defective ?

(c) Wanting in Annxures

YT 7 RER

NOS....ovevererannnn jPages Nos.. ........ ?

13. Have file size envelopes bearing full add-
resses, of the respondents been filed ?

14. Are the given addresses, the registered
addresses ?

¥

15. Dﬁa the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

16. Are the translations certified to be true or
supported by an Affidavit affirming that they
are ftrue ?

-

17. Are the facts of the case mentioned in item
No. 6 of the application ?

(a) Concise ?
{b) Under distinct heads ?
(c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

18. Have the particulars for interim order prayed
for indicated with reasons ?

YTy 2 3

19. Whether all the remedies have been exhaused. N,Q %Yﬁ Ve H:/ Aerasche ad

Covl= on 20- b (1989 171489
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The Hon'ble Mr %MJQﬁC&» L VLV [NV A S
' The Hon®ble Mr., W - Otou/?m) Mw.

Dinesh/

IN THE CENTRAL ADMINISTRITIVE TRIPUNAL
’ ALLAHADBAD

o LK Cprreca %Q-?M/t\

0.ANO.
;:;;%%T g2 l?B?.(%)

DATE OF DEC ISLON

Re. Sbi vagkone £ awsll pETITIONR

Advocate for the

G, O P Sen), .
Y Petitioner(s)

VERSUS

V.o g o RES PONDENT

Sl Do Chﬂﬂdma Advocate for the

1.

2.
3.

4.

Respondent(s)

Whethﬁr Reporters of loeal papers may be allowed‘

+0 see the Judgement 7

To be referred to the Reporter or not ?

Whather their Lordships wish to see the f11r

copy of the Judgement ?

Whether to be circulated to-otrkrer Benches 2,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH,

CIRCUIT BENCH AT LUCKNOW.

\

O.A. 83/1989(L)

Vivek Ranjan Srivastava & another ce pplicants.
Shri 0.P., Singh . : ’ ‘..;Counsel for the
: - Applicants.
versus
Union of India & others ...Responaents.

HON. MR. JUSTICE K. NATH, VICE CHAIRMAN,

HON. MR. K. OBAYYA, ADMINISTRATIVE MEMBER.,

(Judgment delivered by Hon. K. Obayya, A.M,)

In this application filed under section 19 of'the

Administrative Tribunals Act, 19é5, the applicané;Shri

‘Vivek Ranjan Srlvastava and Shr1 Rudra Prakash Slngh,

who were former employees in AcCountant General's office
Lucknow, questioned their termination from service and

sought a direction to opposite parties to regylarise their
services in the post of Typist, Their further prayer is

that the applicant No, 1 be treated as a Quasi Permanent (g, p,)
Government servant since he has completed 3 years of

continuous service and that both the applicants be given

regular scale of the pést.

2. Their case is that the applicant No. 1 is a Commerce
Graduate: he came to know that the:re Were some vacancies
of Typist in Acc0untant General (Audlt), Lucknow office and

he applied for a post. After pass1ng the typing test and

interview he was selected as a casual typist on remuneration

Oof Bs 20,00 per day and’they were asked by the respondents

\r=s
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No. 1 to work with effect from 10,12.,1986. He joined his

duties on 10.12.86 and worked till 3.10,1988 but his

services were dispensed with on 4.10,88, The applicaxt
No. 2»is a Science Graduate. He also applied for the post
of Typist and was appointed on same termé and conditions
as applicant No.ll and he worked during the periods £rom
29.4,.87 to 9.2.88, 29.2.88 to 29.9.88. Thereafter, his
services were dispensed with. The applicants alleged that

their termination is arbitrary and wrongful since their

-work was found to be satisfactory while applicant No, 1

has completed 3 years of service; the applicant No. 2 has
completed more than 240 days of sewrvice and theif'termination
without following the provisions of section 25 F of the
Industrial Disputes Act, 1947 is irreqular. The applicant

No. 1 also claims to have become Q.P. gowernment servant,

as he has completed 3 years of contimous service and

as such the services should be regularised on the basis of -

instructions contained in Annexure 5,

3. In the counter the respondents stated that to cope

up withthe increased load of work thé applicants were
engajed froﬁtime to time for typing work for short duration
not excéeding five days in a week. This wés on casual basis
on payment of daily wages of ks 20,00. According to them

the applicant No, 1 worked for 15 days during the year
1986, 233 days in 1987 and 177 days in the year 1988, while
the applicant No., 2 worked for 160 dayé in thé year 1987 and
181 days in the year 1988. Their engggement was for broken
period and.there was no Cdntinuity in ser#ice; It is also
further stated that the post of Typist is a Group C post’
and appointment is made;on the recommendation of Staff

£

g
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Selection Commission (S.S.C. for .short) and the respondents are
. _ : wi thout
not competent to make the appointment /fx such recommendation. -
It is denied by -the. respondents that the abplicants were éppointed
| ' ' ,

against any vacancy. They were only engaged on casual basis, liable
to be terminated without any order. -
4, In the rejoinder affidavit the applicants admit that they

were engaged as Casual/Daily Wage Workers, though' the nature

of work they were called upon to do was regular. It is also admitted

- . that the posfs of Typist are Group 'C' posts and that recommendation

of S.S.C. is necessary for regularisation of services. It is-also stated

that the applicants are entitled for salary on the principle "equal

‘pay for equal work".

5, We have heard the learned counsel f_or the parties. and

have also perused the records. The learned counsel for the appliéaht
assailed ‘termination on the ground that it is not 'in conformity
with the provisions of Sectipn 25—F’of the I.D. Act,1947. He contend-
ed that the applicant$ are entitled for ;he benefit under this Act
0;1 the basis of number of days they worked. He also relied on
the decisions of the Allahabad High Cpurf, Lucknow Bench, Lucknow‘

in Naresh Chandra Srivastava v. Scooters India Ltd. (1986 (4)

LCD 427) and of the Hon'ble Supreme Court in Workmen' of American

Express International Ranking Corporation V. Management of
‘ . .

American Express Internationalv Banking ‘Corporation (AIR 1986 SC

458). In both the above decisions it was upheld that for calculation

of continuous service, not only the actual working days but also

i

$undays and other holidays should‘ be taken into account. The Hon'ble

Supreme Court in. the case of Workmen of American Express Inter-

national Banking Corporation, referred to above, has observed as
follows :-~

"The expression "actually worked under the employer”
cannot mean- those days only when the workman worked

with hammer, = sickle or ' pen, but, must rieéeésarily‘

C/‘
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comprehend all those days dﬁring which he was in the
employment of the employerland for -which. he had been
paid wages either under -express or implied contract
of éerviCe or by compulsion of statute, standing orders
etc.”

“Thel proposition laid down in these decisions are well established
and we have no Eiisagreemént with them. But the question is whether

the applicants are "workmen" and the office of the Acéountant
Géneral,_ U.P. (Audit) is an Industry/Industrial establishment 4foi‘
purposes of the LD. Act,1947, The teims "workman" and "industry"
are inter-related in this Act as there cannot be a workman wi'thout
industry and vice versa. Section 25-F 'of the said Act provides that
"-no "workman" can tie'retrenched .\zvithoiit oné month's notice being
given or wages paid in lieu thereof, and compensation eqﬁivalent
“to 15 days average pa}; and service of notice on the appropriate
Government or authority. Thé safeguards under this provision are
applicable only to those workmen who iiave ~com'pleted one year's
.continuouS' service. It is noticed in para 11 of the short counter-
affidav_it that applicant no.l has workedn for 15 days in 1986, 233
days in "1987 and 177 days in 1988. While applicant no.2 worked
for 166 days in 1987 and 181 days in 1988. In both these cases
the minimum required ciays, viz. 240 days to be eligible for protec-
* tion under this Act ﬁas not been fulfilled. Further the main issue
is whether the office of the Accountant General can be deemed'
to be an "industry". The definition of this term, as given in Section

2(j) of the Act, is as under :-

() "industry" means ~any systematic activity carried
on by co-operation between an employer and his workmen
(Whether sh_ch workmen are employed by such employer
'direétly or by or through any agency, including a'contr'ac—
tor) for the production, supply or distribution of goods
or services with a view to satisfy human wants or
wishes- {(not being wants or wishes which are merely

spiritual or religious 1n/{;ature), wbether or not,-
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(i) any capital has been invested for the purpose

of carrying on such activity; or

(ii) such activity is carried on with a motive to

make any gain or profit,........

but does not include - '

(1) 4 any agricultural operation .except where such
agricultural operation is carried on in an integr’a!ted
manner with any other activity (being any such activity
as is referred to in the foregoing provisioris of this
clause) and such other activity is the predominant one.

(6) any activity of the Government relatable to
the sovereign functions of the Government including
all the activfties carried on by the departments of the
Central Government dealing with defence resarch, atomic

energy and Space; Or .veeesceces
From the above it can be seen that the term "industry” has wide
import but departments/authorities exercising the sovereign functions
are excluded from the d.efinition. This position has also been upheld

by =~ - - -: -~ the Hon'ble Supreme Court in Bangaloré Water

Supply and Sewerage Board v. A. Rajappa -and others (AIR 1978

SC 548) wherein it was observed that "sovereign function strictly
understood (alone) qualify for exerhption"'.

6. The learnéd counsel for .the applicant has not placed

‘before us any decision or order to the effect that the office of

the Accountant General, etc. is a deemed "industry". For the reasons
stated,_above, we 'are of the vie@, inasmuch as the office of the
Acco,untant“ General exercisegsovereign powers, it .does not fall within
the definition of the term "industry" under the L.D. Act,1947, hence
no infirmity is attached for términation of the services of the appli-
cants for not following the provisions of Section 25-F, as the same

are not applicable in this case. -
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7. - | The next point urged by the learned counéél for the
applicant is on "equal pay for equal work". He relied on the decision

in Surinder Singh & another v. The Engineer-in-Chief, CPWD and

others (AIR 1986 SC 584) wherein it was held that persons employed
on daily wage basis are entitled to same wages as permanent
empldyees for doing identical work. Whether the work dore by the
applicaﬁts are ¥X& identical as.~.the work done by r'egu.latv' Typists
is a point in dispute here. The stand taken by the resp_onde‘nts is
that the applicants were engaged from time to time to cope up
with the increased ldad of‘work. Their engagement was not ééainst
any vacancy and their ’work ~W_as of casual nature. In para 4 of
the rejoinder affidavit it has been admitted by the applicants .that
théy were engaged as and when required. The engagements were
in broken spells. The leérned counsel for the applicants brought
to our notice O.M. No. 4901472/86—Estt(C), dated 7.5.1988 containing
policy guidelinesvregarding recruitment of casual workers and persons
on daily wages. Paras .(iv) R (v) of this O.M., which are relevant,
are as follows -

"(iv) Where the nature of work entrusted to the .casual
workers and regular employees is. the same, the casual
"workers may - be paid at the rate of 1/30th of the pay |
at the minimum of the relevant pay scale plus dearness

allowance for work 'of 8 hours a 'day.

-(v) In cases where the work done by a casual worker

is different from the work done by a regular employee, .

- the casual worker may be paid 6n1y the minimum wages

notified by the Ministry of Labour or the State Government/Unibn
Territory Administration, whichever is higher, as per the Minimum'
“Wages Act,1948. However, if a Department is already paying daily
wages at a higher rate, the. practice could be continued with the

approval of its Financial Adviser."

8. " The learned counsel for the respondents argued that

these instructions are applicable only in ‘the case of class IV

employees and workers and not to Group 'C' posts and that the

.

'/.
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daily wages was paid keeping in view the provisions. in para (v)

. above. He also contended that the work done by the casual Typist

was not the same as that of regular Typist. Apparently, the instruc-
tions have been given keeping in view the casual Wworkers working

in different Departments and not persons working temporarily or

- on ad hoc basis in Group 'C' posts. We are inclined to agree. with

the learned counsel for the resporidents that in cases not coming
under )

wiklx/ para (iv) the minimum wages should be as per the Minimum

Wéges Act,1948, -as certified by local authorities.

9. _ The last point urged by the learned counsel for the

applicants was fc;r _regulxarisation. Admittedly, the applicants were
not issued any appointment order nor was there any ‘termination
order. The respondents state that no order were given as the services
of the applicants: were engaged for casual nature of work. It is
also admitted that the posts are Group 'C' posts and are within
the purview of the SSC. It is not't_l'ie case of the applicants that
they were selected by the SSC, Their plea that the ‘pérmission of

the SSC should have been obtained_ to appoint them oﬁ regular b_asis,

in our view would be stressing matters too far. The objective of

bringing the posts within the purview of the ASSC is that the vacan-
cies are notified in News Papers for wide publicity so as to enable
all eligible candidates to appear for thev said_éxaminatioﬁ and those
meritorious are selected and names of such selected persons are
sent to the Departments depending on the vacancies nojtified. Even
candidates appointed on temporary/ad- hoc basis have to go fhrough
this channel of‘appearing for the competitive examination held by
the ‘SSC and only when they are successful in the said -examination
they have a right for regularisation. The applicants in this case
were not even appointed against regular or Fémporary vacancies,
They were only casual Typisté and - they have not come through

any selection in competitive examination, though selections were

" made by the SSC during this period, as such their claim for

regularisation is devoid of any merit.
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10. For the aforesaid reasons we consider thép the application

must fail. It is accordingly dismissed without any order as to costs.

Y-

- MEMBER (A). VICE-CHAIRMAN.
Dated: April Q1 ,1990.

PG.
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Before the Hon'ble Central Administrative Triounal

Lucknow Bench, Lucknow,

D - S AP S T G S D SHE A GO e GUS A T G WD CHD GHD CED GWD G D S S G WY gy .

o oy S e — S D s B G5 S M G GED G CED G > PLD s TS S GED D G gy T g Gui - W D CER D W Sem =

f
N
Vivek Ranjan Srivgstava & another .... Applicents
Versus
Urion of India & others ceseeses Respondents,
- _INDEX
$1.No, Description of documents ¥ege number
3 relied upon from to
1. Application 1 to 14
2. Annexure no, |
Commendation letter
dated 1.12, 88 issued by the 15
opp. party no, 3
3,  Anpexure no. 2.
Directive Union of India,
for rogularisation of dally
wages workers—directive and 16 to 18
#rinciples .
R - 19

4, Vakalatnama,

A
Lucknow \A‘Z‘ﬁ/fg \éé\>

dated 13.4., 1989 Signeture of spplicants

“hirough

0. #. %ingh )YAdvocate.
Counsel for the sppiicarts



C .

% sl L wiad
a(, Date of i11ug ‘7 . L\* Eci
% . .
.Y . i Pate of Rece ¥ Pasteceossnm
£ Lk\t t«gﬁ%ﬁm 2.4 . &89
. N £9
BEFO4C THE HON'SLE CEATRAL Anmuﬁaﬁiaﬁé%ﬁkm{ﬁwauwnL
LUCKNOW oENCH, LUCKNOA,
_Claim Petition No, B> ____of 1989
EQQLLQQELQQ_gugﬁa_agssLgn-li_gi_zﬁé-ﬁgmlQL§E£§§;x§
Tribunals_Act 1385
.
&
el
1. VivekBRanjan Srivastava, aged about 26 years, son of
Shri Krishna Kumar Brivastava, resident of 78 Shutur-
J\- Khana Magboolganj, B. S. Qaiserbagh, Lucknow,
2. Rudr a Prakash Singh, aged about 25 years, son of
> Shri Shital Prasad, C/U Shri Jagannath Prasad,

Hou se N0.215/320 Sashiratgan] Subhash Marg, F. S

Naka Hindola, Lucknow

&p,&'vggf . esscecescs o0 see Applicants.

‘,\é}&é{ ' Versus
ﬁc 8’®' +
M\ _
\ 1. Union of India through its Secretary, Accountant
o o General U, P, Ilnd Floor, Sahkearite Bhawan, Vidhan
i

Sabh aMarg, Lucknow.

2. The Accountant General ( audit ) Office situate

& 1ind Floos, Sehkerita shauen, Vidhen Sabha Merg,

Lucknowv,

pudit Ofricer/ G. F. Accohntant General Office,
_ P

3e
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(2)

Of fice situate at IInd Floor, Sshkarita Bhawan,

Vidhan Sabha Marg, Lucknow,

4, Mr., Jagbir Singh, major, by ae son of not known
resident of C-1396 Indira Nagar, Lucknow working as
casual Typist with the opposite parties no, 2 and 3

in their office,
sesessee sose OPDOSitE parti@

Details of gpplication i

(i ) Name of the spplicants : 1. VivekRenjan Srivastave
no, 1

(ii ) Name of spplicait's no,1's
Fathers : Shri Krishna Kuma

Srivastava,

(1ii ) Designation and office

in which employed : Casual typist on
Daily wages upto

3.10,.1988,

(iv ) Office address : Not applica@le,

‘ _ Accountant Gergral Office
(v ) Address of gervice of . 11,4 Floor Sshkarite

A1l notices R
Bhawan, Vidhan Sabha

AND Luc know,
(i ) Name of the spplicent No.2 : Rudra #rekash Singh

(ii ) Father's name of the

applicant No, 2 : Shri Shital Prased,

(111 ) Designation and office Casual typist on

in which employed daily wages upto
29,9.88

....3"..



(3)

(iv ) Office address : As spplicant no, 1.

‘A'-‘ .
(v ) Adaess of service of As above,

notices

Union of India,AND
2, Particulars of the respondent ¢ Accountant General

Opposite parties. U, P., Ilnd Floor
Sahkarita dh aven,

kx Vidhan Sabha Marg,
Lucknow
(respkndent no, 1 to 3 )

Respondent no, 4, Mr, Jagbir Singh, son of

not known, rcsident of
C-1396 Indira Nagar,
Lucknow working as Casual
Typist, with the opposite

party/respondent no.2 and K

against which the app lkcation

is made

§

¥

The applicatioé is against the following
orders &=

(i ) Thet therespondent no. 2 ad 3
dispensed with the services of the

app lic it no. 1 on 4, 10,1988 amnd
refused to ;ohtinde to work with

the mgg respondent no. & and 3 as

casual typist on dailye wages at the

patp of Re, 20/- ner day, while the . . . .«

00000004....
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(4)

applic ent no, 1 was appointed by

the opposite party no, 3 after

sele ction, in typing test and

after passing the interview with

ef fect from 10, 12, 1986 and along-

with other condidetes the applicant no, 1

perform his duties w. e, f, 10,12, 1586

as casual typist in the office of the

respondent no, 2 and 3 AND the applicant

nNo, 2 was apﬁointed as casual typist on

daily wages on 28, 4. 87 and worked

upto 19,2, 1988 and arter a short break

he was reinstated on 29, 2.1988 and

worked upto 29,9.1988 on the same post

and ultimately the opposite party/respondent

no., 3 dispensed the services of the gpplicent

no, 2 without any notice in writing or any

charges, allegations etc. and order the

applic mt no, ¢ not to work in his szE office
as his services is no longer required and
intimation regerding rejoining of the applicant

no. 2 be sent through pest if the respondent no,

2 end 3 reguires the services ,

2, Jdurisdiction_of the Tribunal,

— e S s T S e A G S s P G - GO S ) S GO SE Gy T g o it

The spplic mts declares that the subject

.....5.'...
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matter of the order against which they wants the
reincatements with regularisation of services
and having received/attain"QUASI PERMANENT"STATUS
as regard the ap&licant no, 1's services be appointed
as Permanent Government servent and as for as the
applicant no, 2, his services may be reinstated
A with that wages and also be regularisedy, as Typist on

permanent basis,

The applicancs further declares that the
applicetion is within the Limicacion Prescribed

< in section 21 of the Administrative Act 1985,

4, Facts _of _the _case,

. The fact s of the cagse of gplicent no, 1 is given

below 3~

(a ) That the aspplicent no, 1 is a comwerce graduate
and hes already attained the age of approximtely

26 years,

2. That the applicant no, 1 on coming to know about

some vacant Posts of Typists in the office of the

\bzgéz//‘ respondent no, 2 and 3 , The spplicent no, 1 sppeared

/4i¢1// in the said test alongwith other condidates and after

passing the Typimf test as well as Interveiey, selectec

.....8.'.‘



W

(/‘7\

gl

(6)

as casual Typist at the rate of Rs, 20/- per day

and was asked by the mpprskx respondent no, 3 to

perform the duties in his ofiice with effect from

10,12, 1986 . ANU the appiicant no, 1 joined the

of fice of the opposite party no, 2 and 3 o¢on 10,12.86

and serve the respondent no, ¢ and 3 in their office

upto 3, 10,1988 till his services were dispensed
with @ without any charge against him and without

any sort of notice on 4, 10, 1988, .

(¢ ) That the opposite party/ respondent no, 3
appreciated the services and out put of work of the
applicant no. 1 as casual typist -and also as Diary
despatch and Electrmfjic T‘ypiﬁg wF:rk, in the office

of the respondents no, 2 and 3, throughout his duration
of services, The commendation letter issued by the
respondent no, 3 dated 1. 12, 1388 commending best
out-put of the applicant no, 1 and alsoc pertaining

hi s character and b eéhaviour and heard working with

honesty,is 6 knclosed herewith as_annexule No, 1 to

this petition,

The facts of the gpplicart no, 2 is given belovw :
(®x)

(a2 ) That the applicat no, 2 is a 8k science gradu-
ate and has already attained the age of 29 years

approcimately.

(b ) Thet the spplicent no,2 was sppointed on tte
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post of Typist as " Casual Typists "at the rate of
Rs, 20/- per day and was asked by the respondent no, 3
to perform the duties in his office with effect from
29,4,1987 and accordingly the spplicant no, 2 joined
the office of the respondent no, € and 3 on seme date
asked by the respondent s, and worked upto 19,2,1988

, after
without any brezk and thereafter/a short break of
ten days he was reinstated on 29, 2, 1988 and worked
upto 29,9.1988 @n the same post and in the éame
Of fice , The work of the applicant no, 2 always
appriciated by the respondents no. 2 and 3 &R during
the services period of the applicant nc, ¢ , Ultimate-
ly the opposite party no, 3 dispensed with without
any ch eage against him and without any sort of notice
on 30.9,1988 and advised him that throudh registered
post of reivnstatement as Typist will be given lateron

to the spplicant no, & without a month or two but

that was hallow promises and in vain .

4, Grounds for reli € with legal provisions :=

a) Because the opposite parties-respondents did not
treat the gpplicants properly and wrongfully and

arbit_ erily terminated him from his services.

b) Beceuse the opposite narties-respondent s did not
serve any notice upon the petitiomers as regards their

...I.B....
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termination from their services in uriting nor been
given any opportunity of hearing, despite of the f act
that the petitioners/ applic mts has attained the
240 deys continuous services in a Calendar y ear, the
applicent no, 1 completed twice and the gpp licant no,?2
completed more than 240 days and continuation during
théir respective services, and they are legslly enti ¢

led of notices to be servéd upon them under 1 aw,

c ) Becau = the apﬁliCanta no, 1 has completed near
about 3 years continuous services as Typist/ Casual

as mentioned by thke opposite party no, 3 in bkis
commendation letter marked as annexure .0, 1 to the
petition, and at:ained the status of " Uuasi Permanent”
Government servant while in service and is entitled

to be regularised and absored in permanent service,

d )} Because the applicant no, 2 had completed
more than .240 days of continuous service without
any brezk, and termination of his services without
any notice by the opposite paty no, 3 is illecal
unjustice and bad in the eye of law , and also
against trhe the Principles of 25-F of Industrial

Disputes Act,

e) Becruse the applicants right of livelihood as
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hp{

instituted und .r Article 21 of the Constitution of

India has been violated and continucus service of the

petitioner / applic mt¥ neing 240 deys twice his services
period has been violated, and the applicant no, 2 has.
also completed more then 240 days continuous in service

in a Calender year.

f ) Beceause the act of the respondent no, 2 and 3
is illegalw, unlauwful, unconstitutional and against the
Principles of natural jstice and prejudice, the refore the
directive by which the applicents have been disallowed

to continue the work as Casual typists is bad in the eye

of law,

g) Becguse the opposite party no, 4 Mr, Jagbir Singh

being junior to the appliCaﬁts is still serving under

the opposite party no. 2 and 3 at their own sweet will
and the Policy of " FIRST COME LAST GO" has not been
adopted by the opposite party no, 2 and 3 which act of

the mg respondents are clear violation of law,

H ) Becwse the opposite parties/ respondents have
clearly violated ignored intentionally the directives

1 ziddown in annexure nNo. 11 sforesaid, which they ought

not to have done at all,

i ) Because the light of the di rections given in

AHQQ1OQ.Q.
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the af oeesaid Directive circulat ed by the Gove mment
of India, the services of the applic mts are liable

to be regularised / reinstated mgade permanent,

j ) Because the termination of the applicents from
his services are lieéle to be set aside and his

services be regularised as per provisions of lzw,

%% The applic mts declares thzt they have not
exhausted any remedy except to approach this Hon'ble
Tribunal because the opposite party no, 2 and 3

has not received any representation/ memorandum or

~any application when the gpplicants spproached the

respondent no, ¢ and 3 time .o time arter the
termination and refusaed tu join and work in their

of i'ice co the applicents ,

ocher court,

The spplic ents furth er declares that they have
not preferred any petition/applicahion pending before
any other court,guthority or any other Je:ch of the

Tribunal .

8, Relief_soudh

In view of the fats mentioned in parza 6 abow

.....11.....
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the gpplicents prays for the following relie’s :-

i) Trat by way of an order, direction or injunction
the opposite party no, 2 and 3 may be directed £® not

to terminate the services of the applicants and

allow him to work and continue his servi.es ;

~u7

‘ﬂ\ -

‘ ii) The the soplicents e no, 1 be greated " Quasi
Paermenent” Government servant having completed about
three yerrs contuous services as Casual Typist end
his services be further regulerised in terms of

ennexure na, II of this petition,

(iii , The by way of d.cree, order, direction,

_the opposite party no. 2 and 3 be ondered to let

A

haet // N . . s : |
the Mplicn® continue in s.cice and the entire

perioéifrom 4, 10,68 in respect of the applicant

d from 29.9.88 in respect of applicant no, 2

e applicants in the'equal pay

be also awarded to t.
K f£xgx of termination period .

to equal work " basis

(iv ) Tha the costs o

2
‘1

averded to the appliice

r, direction as this Hon'ble
(v ) Tha& any other orde

N A BN )
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Tribunal ma deem fit Jjust and proper under the
circumtanc.s of the case,may kindly be‘.also awarded
‘;; the gppliceants against the opposite parties-
respondents , ﬂ>:<)

9. _Interim_order, if_any prayed for

- —— - > o e e — =

Pending final decision on the application, the

applicart s seeks the following interim relief :

(i ) That the opposite parties no, 2 and 3 be
directed to reinstate the applicents with all
benefits, back wages and regarding regularié»ation
of their servic é, till the disposal of the

petition pending before this Hon'ble Yribunal,

(ii ) Tha the services of the gpplicant no, 1
be regqulaised as Permanent Government Servént

and be treated as "

p eemanent Government Servant "
and be awarded the same pay scale as other typist

of perm=anent post are drawing ,

10, In the event of aspplicant being sent by

register e post, ( Not applicable ).

11, Particulars of Bank draft/:Postal orders filed

in respect of the applicastion fee :-

1. Name of theBank on

which drawan. mmmmmmmmemmmm e

‘.C...13....
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2. Number of Indian Postal

ord_er(s ) 1. DD 838835

——

4

(i ) Name of the Issuing
Post office

G. P, O, Lucknow,

3, Date of issue of
10.4, 1989

post order

4, Post office at which Lucknow,

payable,

12, List of enclo=®rs :-

1. Commendstion letter dated 1, 12, 1988

issued by the opposite p acty no.3(.Photocopy )

2. Directive of Government of Indie, i=csued by

department of Personall and trainings/ O,M. no,

49014/2/86 ESTT, (C ) daced 7th June, 1988, .
( Phot opy )

Verificatldn _*= ge yiyekRanjan Srivastava, aged

about 26 years, son of Shri Krishna Kum a Srivas-
tava, resident of 78 Shutur Khana, Magboolgauj,
Lucknow and (2 ) Rudra Prakash Siugh, son of

Shital Prasad, aged about 29 years, r/o C/0 Shri
Ja,annath i‘rasad 215/320 Subhash Marg Bashiratyan]

Lucknow working as X ( despensed ) in the office of

opp. party no, 2 arga 3 do heredy verify that the

.....14....
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that the contens of paas 1 to 3

are true to my per omal knowledge and those . {,5’
‘j‘\

of paas A to |2 ~ are believed

to be true on legal azdvice gnd that I havenot

suppressed any material Tacts,

Lucknow

dated 13, 4, 1988, Sigi:iacture of the applica
ts, no, 1
\"¥

( Vivek Ranjan Srivastava

Ly

Signature of gpplicart no.c

gosd>

( Rudra Prak ash Singh J

Advotate,
Coun el for the applicants.
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OFFICE OF THE
ACCOUNTAKT G,_, ERAL{AUDIT)-1I,U.P.,
SHAKTI BHAWAI EXTENS ION,
II-FLOOR, 14=-ASHOK MARG,
LUCKNOW— 226 001.

TO WiOM IT MAY CONCERN

This is to Ce‘ rtify that Shri V3EK RARJAN SRHIVASTAVA
was working in this Office as Casual Typist from :
10.42.1986 to 3.10.1988 @ 1,20/~ per day. He wes & very 'i
nerd working young man. Besides, typing work he had also
%een doing Diary, Despatch and Electronic Typing wor:.

S1ri VIVEK FANJAN SRIVASTAVA bears a good mural

chinracter, 1 wish him zll success in future,
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3 K TN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ATLAIIABAD
5 CIRCUIT BENCH, LUCKNOW. :

Short Couwnter-affidavit on Behalf of Resvpondants

?\ﬁ)*"‘w Case NoW83 of 1989 (L)

o A e T G v by mte iR T B  aa RS SRR L L

Y V.R. Srivastava and another wos Applicant
R e Oq - Versus
55\" DB :«' %,
e REES : :
;';“‘* &Fﬂ\@‘VlT é\" Union of India and Other ‘wesess Respondants
';" %\ HIG;&%&‘L B ’/ '
g fé\f-\g“L‘\-,N“?- ‘ ,_/ Short Counter-~Affidavit
| n\:’ J P/ I, ‘Mala Sinha . aged gbout 31 years "13',10
{ Sri K.C.Sinha Dy.A.Ge : 0/0 the K., (Audit)-IT,
Sahkarita Bhawan, Vidhan Sabha Merg, Iuccicw do hereby
gsolemnly affirm and state as under' ¢ -
1 1;3: That the deponasnt is the Dy. Accountant General in the
i 0/0 the A.G., 14 Vidhan Sabha Marg, Iucknow and is fully
' conversant with the facts ofthe case deposed hersinafter,
vf,’:“ O 2, That the deponant has read the application filed
:",; «\3?% by the applicants and has understood the contents theweoof,
l‘_ rl& ‘.Q\‘- PP e s -
i}‘\ 5;‘(.' @ ))g £ %, That the present counter-affidavit is filed to
"\\\\ A //v.f /'1 oppose the admission of the said application and the
- \&?‘h, ’Jp‘\p 4 respondants reserve the right to file a detailed counter-
~ affidavit in case the application is admitted.
7
)}'/0 o 4. That on account of the increased load of work
S\y;@ Qié\\a’"::\\‘;\ the applicants.were engaged from time to time, fox
‘Q‘ffé( <t \'\Q‘\é" typing work, and for short duration, not exceeding five
< f\’f\ ‘;“N days in a week.
PUE
® 5. That the applicants were engaged on & purely
casual basis and were paid daily vages @Rs.20/- only.
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6. That the appointment to'thb:regular-post of a
typist which is a Group C post ig made on fhe recommend-—
ations of the Staff Selection Cgmmission ana the
respondants are not competent to make appointments

for Group ~C posts without such recommendations from

the Staff Selection Commission.
T+ That the applicants were engaged for doing ¥ typing
work as casual workers.

8+ That the post of a typist falls under the category
of Group C posté;

9. That the applicants were emplbyed for spells of

— short duration and for the work of casual nature on
daily wagesﬁ As such no appointment letters were issued
to the applicants} Neither any termination orders weie~i

issued whenever their services were no longer required,

10, That the applicants were not employed against any

regular vacancy of Group C postﬁ The applicants were
gimply casual workers liable to be dismengaged at any

time without any written order,

11. That the applicant Wo'. T, namely Shri V,R.Srivastava

worked'as a casual typist for 15 days in 1986, 23%% days in

,:;f 1987 and for 177 days in 1988, The applicant No+2, namely
9//// Shri Rudra Prakash Singh worked for 166 days in 1987
)X' ‘ ﬁand for 181 days in 1988. Their engagement was for kwskady
\‘éfi§€j2<§p broken period and there was no continuity in service,
ffig§£~téx;@@ . . .
e?ﬁ% ’ €§§f&’ 13, That the applicants have not exhausted departmental
‘degqsgéﬁ remedies available to them. No representations against

the subject matter of the petitionms was made to higher

authority of the departmenf.
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14 Thgt under the position explained above, the
application is not liable to be admitted.
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Dated: L\~R- €D
Tucknow o
o A a-
Bt 4
e b aa®

Verification

I, the deponant aboee namded do hereby solemnly

affirm and verify that the contents of paras 1 to 3
are true to my personal knowledge and those of paras 4
to 13 are based on records are believed to be true. Iio

part to is false and nothing material fact has been concealed.

S0 help me God. ,
P e
7 f
Q-
n‘;!" ~
I identify the deponant who is personally ‘lﬁ%\%@«‘to;‘\mg\“ )
a v

b v%ﬁ L
and has signed before me %‘46‘4_’«_ P

-,
- .. =T 1 %"
c Qo™ 7
}\ /

“Advocate

Deponant V\L

Solemnly affirmed before me onwg—ggt §-am/pa by the

deponant Ao TAWM o who has been identified

by Dr. Dinesh Chandra, Advocate, High Court, Lucknow Behch

I have satisfied myself by examining the deponant that
ohe understands the contents of this affidavit which have

been read out and explained by me,

Oath Commigsgioner
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BEFuLE JED CENIALL MMLINICVR.LIVD TRIZUILL JUCKLC

CIRCLT RBINCF, LUCKNOW

' s e ess e s s s0eencannasoacsoe “:p?lng.:tS.

I
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 Se

mi-n of India & others s.oe.neeee.. Respondents.

PTLICATION FPOR COIDCI,TON OF DELLY I0T FI,

A

TRICINL IR TFRILVIT

The az:licentsg begs to state as under

N
Qs
3
bd
*
M
.
[
(O8]
t

1. Thet on the last date fi

tni

7]

Lonthle Court (Tribhunal } was zleasged

a weeis time to the cpulicints to file thei

-£f1d.vit and listed the case for hearing on 23.13.8C.

t'[)

2. That beccuce of the under-gigned's pre-cccupation
with Tis personal viork the same cuuld not be nresored

sng filed in time allowed by ihie Ichtble Tribunal.

3. that it will »e in the interect of justice to

ccndone the delay in filing the accormpanying isjcinder

ERANRCRE, it is most humhly nrayed that the

wccomianying Tiej rinder Efidavit may kindly he taten

on record and the delay he condohed.

Luckinnw,.
rive g §cen,1e8e.




BRFORR T7B CENIR™, "TMIVIZTRATIVE TRIBUN-L "UNNOW CTRCLE

LSEICT, LUCLYOW,

REJOTNDER "FFIDAVIT.

Vivek Ranjan Srivastava

and anOther LI B 2R B B IR BN AN B BF BN B B B BN RN R Y N EE Y N B R N Y ;’Pplicants.

¥se

Union of India and others ................:?esoondents.

I, Vivek Ranjzn sriVastava aced about 27 vears,
son of sri K. K. Srivastava, resident of 78 shuturkhana,
Machoolrani, Tucknow, do hereby solemnly affirm on oath

and state as under s- .

1. “hat the deponent is one of the applicant and as
such is fully comversant with the facts and circumstances
of tle case. The deponent has gone throuch the short
Counter affidavits filed on behalf of the respondents,

and understood the contents of the same.

2. “hat the conten“s of para 1 and 2 of the short

counter affidavit needs no comment.

3. That as regards the contents of para 3 of the shor:

counter affidavit it is pertinent to menticn here that

despite arantinc of time to the respondent to file detail

counter affidavit by this Yon*ble Tribunal. The respondent
~ (9%

. e . R -
choose to file &hether short counter affidavi* and under

the circumstances how the respondents cannot reserve their

richt to file another counter affidavit,

0002/...



(2)

e 'hat as regards the contents of para { of the counter
affidavit under reply, the same are uncorrect and ceceee...
hence denied, the deponent who engaged against regular nathr
of work becszuse of shortage of reqular staff, the respondént
observe’five d§ys week, similar to other fentral Covernment

Officesy still, as and when reguired the deponent /applicant

has worked for more than five days in a weeke. The weekely

vifs cannot e trested as broken period, in case, if there
i was any broken period in the case of applicant/deponent ‘s

service with résPondents, then it was a delibrate one, with

the sole intenticn of depriving the deponent/applicant of

the benefits towhich he would have become entitled.

5. "ha* the contents of para 5 of the counter z2ffidavit

are admitted to the extent that the deponent was being paid
A & Rse 20/- per dsy, which is in clezr voilation of the

~uidelires laid down by the Central “ovt. vide its 0. #. .
No. 49014/2/86 dt. 7.6.88, a photocopy of the same is being
made ANNEXURE I to this Rejoinder, it is further subnitted

that in persuance of the guidelines contained in annexure-1

the respondents are liable to pay the difference of the ehti

-e period and full amount of the days remainegd unpaid, the

‘/éoctrine of " Ecual pay for Eaqual work " be aopliea to the

/’ﬁﬁv ¢
7/ ST ~

Aapplicant's cuse and their services be rejularised.

6. “hat as recards the contents of para 6 of the coun*ter
affidzvit under replv it is submifted that the staff selec-
tion committee was estzblished about 8 vears back while

Govt. order for approving casual workers dgainst regular
posts was lssued after staff selection commission came into
existance, hence, there was no obstacle in the way of the
respondents as regards the reqularisation of the applicant 's/
deponent 's services, the respondents would have seek the

. ~"
\ recomendation of thic stafff selzctior commission in case of

—r

. . ...3/0.0
\u | |
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the deporent/znplicents, as is the practice with the othex

Central Covt. Tiepartments.

7. That the cuatenlts of paragraphs 7 of the counter

affidavit under reply are admitted to the extent thdt

the denonent/anplicents were engaged as casual/daily

wages workere rest are denied.

3B That the contents of paragranh 8 of the counter vndel
raﬁby Yre admitted to the oxtent that the posts under

cuestion falls under the catagory of 3roup € nosts, but &1
Pl

the respondeants would have sesked the recomendatinon of the

o 1

sta®™f selection commissioa for the purposzss of reqularisi

~0 “he deponsnt/applicant ¢s services.,

v

Se. That the contengs of para ¢ of the cognﬂer aff wvit
urnder renply zre zduitted to the evtent that “w +-~'ting un-
due sdvantage of the anplicents/deponent sositio~ the

respondents huad nzither issued ar, letter of appcintment

nor that af terminution, rest are derizd.

1Ce That the coitents of nara 17 5f the counter affildavit
under reply are denied, it is furtrer suhmited that asp-

kS

licants/denonent were engaced zg:inst regqular neture of

work.

11. Thit the contents of para 11 are admitted to the
evtent .s regard the number of woriing days excluding
week-dzys and bolidays for respective yecrs, rest are

denicd.

"/
i e cournter affid_vi

12. Thet there is no puaragranh 1262
under renly.

13. That as regards nara 13 of the conater affidavit
under reply, it is submltted that all efforts of the
deponent/applicants failed to avoke gy response from ths

respondants, whenever the respocpdznts vers a-p-ocarhed
. A /

LN 'a,'woe



(4.

by the annlicants/Aononent, they verz always told to wait

for some more time.

14. That the contents of para 14 of the counter affidavit
under reoly are denisd, it is further submitted thut in
view of the facts and circumstances menticsned ia the neti-
tion as well as in the instzat Rejoiader the applicatioa

feserves to & allowed with costs throuch-out,.

DEPOIEL T,

VERIF LCAT IO,

I, the ahove named deponent do herebv solemaly affira
— - -

&~
and vorify thet the contents of purss | to [3
are truz to wy personal knouledge and those of parajruphs

- — W .
+o- |y are besed on records are belisved to ne true., Lo
nort to it is false and nothine material bas been concezled

50 help me Zods

- “%
§igned ang verified on this 2274 day of Cctober.
- -
o_,-{ ™My e elemce

LUCknows
:; gg%
TEPOIELT,.
I. identify the deponent who has s

sighed before inee Vanvy7¢&€Lj Kmgro Yo "
( 'ch:rv )
%
Solernly affirmbd befors me Oﬁlﬂﬂ{ﬁht I o a,fg/p‘m; by the

deponent Vivek Ranjan Srivastava. wino has hzea identified

Yy ’ ‘;) {,4 )

(Rajiv Lochan Srivasisy
QATH COMMESS! LR

o PP one
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L R
_ In the Central Administf%Eisg Tribunal at Allahabad
/7 64%2 Circﬁit Bench, Lucknow

Case No, 83 of 1989 (L)

VOR. Srivastava LI RE B B BN K BN BE BN BN BN BN B B BK BN AN Y B N J c0o 080 Mplicant

Versus

Union of India & Othereecescceessesesessssses Respondants

Supplementary Short Counter-—affidavit on behalf of
il Respondents.

I, ( Km.) Mala Sinha, aged about 31 years,
daughter(Sri K.C. Sinha, Deputy Accountant General (Audit)

(\ + 1V (

AFFIDAVE 929 :
i VR =+ 4.;?{'5,/ II, Sahkarita Bhawan, Vidhan Sabha Marg, Lucknow do hereby
\'\‘\lﬁrGH CO({JRT‘/{,/\‘}./

ALLAHREA::B:/
PN st

4

solemnly affirm and state as under:~

-

1. That the deponant is the Dy. Accountant
General (Audit)-II, U.P., 14, Vidhan Sabha Marg, Lucknow
and is well conversant with the facts deposed hereinafter.

2. That the present supplementary Counter-
affidavit is filed to oppose the admission of the said
application and the respondants reserve the right to file
a detailed counter affidavit in case the application is
admitted.

3. That the contents of para 4 to 11 of the
short Counter=affidavit filed before the Tribunal on
4.,8.,1989 are reiterated. However, it is submitted that
the applicants' engagement was for broken period and

there was no continuity in service. & month-wise
statement for 1987 and 1988 showing the dates on which

L\ _\\\ éii the agpplicants were not engaged is being filed as an
}Qv>%§§;$~wué& Annexure I & II in case of Shri V.R. Srivastava and
P, O e Annexure III & IV in case of Shri Rudra Prakash. From
:ﬁ°\§9i;§§§ ann. I it can be seen that Shri V.R. Srivastava was not
yY§%ﬁ° @&\9* engaged continuously from 18th April to 15th May' 87 i.e.

for a period of 28 days in 1987, Similiary the applicant
was not engaged from 4th October, 1988 onwards., In B
between also his engagement was broken. 'The other
applicant namely Shri Rudra Prakash was also not engaged
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continuously for the entire period. The broken
period is indicated in annexure III and IV.

4, That it is further submitted that
Shri Rudra Prakash is &lready employed in the local
Medical Collage w.e.f. 9.2.89 as a technician in
cardiology deptt.

5. That the petitioner applicants have
not worked for the required no. of days each year for
2 conseqQutive years. In fact they have worked for less
than 2 years in all, ’

6. That the recruitment for the post of
clerk/typist is done by the Staff Selection Commissione.
The said comnisgion had advertised for such posts in
all these years and the applicants were never prevented

from appearing in these competitive exanination.

7. That in view of t he averments made
in the preceding paragraphs, the application is liable
t0 be dismissed with cost.

. ;\\’_P’
, "
Dated: Au%MQ3/_l989 M
Lucknow Deponant
LWALA ST

. Accaurtant Gene. .o e
Sfiice of the Accouniv. . v - vift
(Audit) II U.2.
Lucknow.

I, the deponant above named do hereby

Verificatioh

solemnly affirm and verify that the contents of

paras 1 to 2 aretrue to my personal knowledge and

those of paras 3 to 6 are based on records are believed
to be true. No part to is false and nothing material

fact has been concealed. So help me God. >
%

M
Deponant
(MALA SINHA)
L.y Accountant General Cr
Office of the Accouniin-t Gontisd
(Audit) 1 u.2.
Lucknaw.

mercial



I identify the deponant who is personally
known to me and has signed before me.

D- (L

Advocate

Solemnly affirmed before me ong -299 at:i-S~ am/pw
by the deponant ¥aw: Malo RWw o who
has been indentified by Dr. Dinesh Chandra, Advocate,
High Court, Lucknow Bench

A\

' e
I have satisfied myself by examilpg

the deponant that he understands the contents of this
affidavit which have been read out and explained by me.

QOath Commissioner
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@X Naexuee |
Statement of days during which daily wage
typist was not required to attend the office,

V.R. gr:i_vastava,

" Calender year 1987

Jan,Q7 Z,4,10,11,17,18,24,25,26,31 = 10
Febgg7 1,7,8,14,15,21,22,26,28 = 9
March,g7 137389 14415, 16921,22,24,28,29 = 11

April,g'? 4,5,11,12,17,18,19,20,21,22,23,24,25,26,
27,28,29,30 T Eigdes

4

I:ay,@? 1,2,5,4,5,6,7,8,9,10,11,12,13,’}4”15,
16,17, 185 19,23,24,29,30,321 = 24 days -
June,§7 6,7:9, 15, 14,20,21,22,27,28 = 10

8

July:87 445,11, 12,18, 19,25,26

i

it 87 1,2,8,9,1%,22,25,29,30 1

5eptember,R7 5,64 12413,19,20,2.627,30 = 9
‘OctoberT,@7  3,4,10,11,17,18,22,25" =3
I-Eovember,g"(' 15598, 14,15,22,29 - <

Decem'oel-"X'Y 6’12’13,19’20’24’26’27,30 //.CE\)

: —\,O : -
o 2 (MALA - !
i \‘$ tatl G S ST 1
é\d\ﬂ\f Ye Dy Acceunf:_xu- - gt o S
T "Z’é)a Gfiice of ibe P’ i R
Q;"S"g 6o ! (Audity B =
oo LIRS Lackpey-
. /‘3~
— A
A\ i
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Statement of d&ys during which daily wege typist
was not required to attend the office.

Calender year 1988

E. R.Srivastava ' _ Days

Jane/88  2,3,9,10,16,17,22,2%,24,30,31 = 11

Feb,/88 6,7,13,14,20,21,22,2%,27,28 = 10
lLiarch/88 4,6,12, 13,20, ,26,27,31 =8
AprilfB8 1,253,9,10,16,17,23,24,30 =10

I‘Ie*y/88 1,7,8,14‘,15, 18,21,22’ '28,29 :10 »

June/88  4,5,7,8,9,10,11,12,13, 14, 15,16, 17, 18,
19,20,21,25,26 = 19 days

July/88  243,9,10,17,23, =~ 24,25,28,29,30,31 =12 days

AUZUSE/BE 64,7513, 14,20,21,24,27,28 = 9 days
Septe/88 3,4,10, 11, 15,17,18,24,25 = 9 days

Cek K% ‘/‘;L‘ ended on 3=a , Lics  a ke
oyl 3 A aMeys Mo oflev hat.

(MALA ST 4D
Dy. Accountant General T o
Office of thie Accountar. Cowcial
(Audit) 11 U.2.
Lacknow.
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Statement of days du:cizig which daily wage typist

was not r equired to attend the office.

1987
aAms

Sri Rudra Preokash

5/87 2,3,6,9,10,13,16,17,23,24,29,30,31

= 13
6/87 6,7,15,14,20,21,27,28,50 = 9
7/87 4,5,11,12,;8,19,25,26,29 = 9
8/87 1,2,5,8,9,\16,22,23,29,30 =10
9/87 5,6,12,13,19,20,26,27,30 = 9
10/87 3,4,10,11,17,18,22,24—,25,31 = 10
| : 1,5 7, & 0/ 5)2h 22y 18,27 . o
11/87 ' ‘ - - = 10 -
12/87 5:6:12:13,1‘3,20,21,22,25:26,2‘7 = 11
'J"'D;
y&% |
(MALA SINT )
Dv. Accountant Caonorul f‘v o
Office of the Acceunian: Sl )

{Audity; I U.2
Locknow,




Sri Rudra Prakash

_ 4
lb\NN x4 QY
BROKEN PERIOD | —
Calendonyser (9y5

1/88 2,3,9,10’16,17922,23’24’30731 = 11
2/88 6,7, 1%, 14,20,21,22,23,24,25,26,27,28 = 13
3/88 4,5,6,12,13,19,20,26,27,30,31 = 11
4/38 1,2,3,9,10,16,17,23,24,50 = 10
5/88 1,7,8,14_,15,16,17,18,19,20,21,22,25,24,28,29 =
= 16 days
( . . .
6/83 4,5, 11, 12,18, 19425,26 = 8
7/88 243,9, 10, 1%17423,24,25,30,31 = 11
3/38 6975135 14920,21,24,27,28 = 9
9/88 394, 109 11 = 4
<«
i R “'/( ()A'W
~ . o‘y )
i N » l?’:'f’;s TOA TNTTY 4
Q \\?IL Dy. ACC;U:Z'-"‘:*-’ ’\‘S'T_)
A ) " Ofice o 1. Lenerd Cooemciag
(25 ! of the Acceuntii: ooy
‘Q»%r% :{an i {Audit) il IZJP o
) A /*2;,., / Luckaow,



